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Mr. Speaker: We will take up the 
clauses. The question is: 

'-rhat clauses 1. 2, 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Clauses 1, 2, 3 and the &hedule were 
added to the Bi!!. 

Shri T. T. Krishnamachari: I move: 

''That the Bill be passed." 

Mr. Speaker: The question is: 

''That the Bill be passed." 

The motion was adopted. 

DEMANDSt FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1963-64 

Mr. Speaker: The House will now 
take up discussio:l and voting on the 
Supplementary Demands for Grants 
in respect 'of the Budget (Railways) 
for 1963-64. 

The Deputy Minister in the MiDistry 
Of Railways (Shri Shahnawaz Khan): 
Mr. Speaker, in moving that tne Sup-
plementary Demands for Grants be 
taken into consideration, I may briefly 
refer to wh"t is more fully explain-
ed in the first three pages of the 
b'ClOk or SC111plcmentcIry Demands for 
Grants for Railways 1963-64. 

At the 'very outset, it should be re-
membered that the Supplementary 
Demands aggreg::lte to Rs. 55 crores 
in relation to a total original budget 
grant of about Rs. 1,180 crore.. 
Rs.6· 75 crores out of the Supple-
mentary D(;mands ("<lV!'r illCrCasl'd net 
surplus over the b:.tdgl'ted surplus, 
which is ~ 1  nol additional expen-
diture ~ such but for v:hi"h :;. vote 
is nee"so"",,· ~  it is an amount being 
a ~  to the Developm,!nt 
Fund Ev"n the bahnce of the SUp-

1963-M 
plementary Demands, aggregating to 
Rs. 48' 25 crores, represent a gross 
amount which is what is taken for 
the purpose of securing the vote of the 
Parliament, even though . the net ex-
pend;ture after allowing for credits, is. 
only Rs. 38' 68 crores. The gross bud-
get, for instance, covers freight on 
railway coal and other materials, 
which is balanced 'by credits under' 
difterent Demands. 

An analysis of the Supplementary 
Demands for Grants is as under:-

(i) Aggregate of Revenue Work-
ing Expenses (Supplementary 
Demands Nos. 4 t.o 10)-net 
additional provision asked for 
is Rs. 11' 97 crores, against 
the gross amount of Supple-
mentary Demand 'of Rs. 15' 92 
crores. 

(ii) Aggregate of the Capital 
Budget (covering worklr 
under Supplementary De-
mands Nos. 15 and IS-net 
additional provision of Rs. 
24'79 crores, against the gross. 
budget of Rs. 30:36 crares. 

(iii) iIncreased dividend payment 
W General Revenues (Sup-
plementary Demand No. 12)-. 
l' 92 crores (This is conse-
quential to the revised antici-
pation of "works outlay" ex-
ceeding the original grant). 

It may be explained that R!I. 5' 56 
crores, out of the additional provisi'on 
asked for under Rev('nue Working 
EXipenses, pertain to various items of 
stal! expenditure, including RI, 1 ~ 

crores, which eOVf'TS thf' increased 
dearness allowancf> a ~ 1 .  from 1st 
July 1963 1'0 lower graded staff and ilhe 
increase in city compemfltnry and 
house rent a ~  paJ'ahle from 
1st January 19f14 as a res'llt of re-
vised c1ass'fication of certain cities and' 
towns--thcse b"in!:: -~  de-
velopments A suh;{·,,,lial p',rtion of' 
the' remaining arl.cl'/i·"I,al pwvislon' 

-----------_ .. _ .. __ .-----_.--_. 
tMoved With the recommendation of the President. 
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ukecI for under Revenue Working Ex-
lIenses, is to cover the post-Budget 
developments by way of general taxa-
1ion ('hanges, including increase in the 
rate of Central Sales Tax, which 
-were introduced after the Railway 
Budget for 1963-64 had been presen-
1ed_ These changes include increases 
in the prices of controlled materials 
like coal and steel beyond what had 

"been envisaged in the Budget; these 
:and other materials are utilised in the 
'course of the railways' operation and 
maintenance. 

13.37 lin. 

[MR. DEPUTY-SPEAKER in the Chair] 

Likewise, the cost of the develop-
ment programme of the railways, 
'Covering the works outlay, is affected 
by increase in customs duty 'on a 
variety of imported railway equip-
ments, increase in the Central Sales 
'Tax and increase in the pricc of steel 
and steel equipment, etc. In the 
statement On the economic situation 
made by the Finance Minister in Par-
liament on 16th December 1963 the 
'effect on the Railways' expenditure on 
'account of taxation changes was spe-
ocificall y alluded t'o. 

With these brief introductory re-
'marks, Sir, I commend the Supple-
mentary Demands for Grants to the 
1I0use. 

DEMAND No. 4--WORKING ExPENSES-
ADMINISTRATION 

Mr. Deputy-Speaker: Motion moved: 

'''That a supplementary sum not 
exceeding Rs. 1,83,64,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
.ing Expenses-Administration.''' 

1963-64 
DEMAND No. l>-WORKING ExPENSES-

REPAIRS AND MAINTENANCE 

Mr. Deputy-8peaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 4,78,54,000 be 
granted to the President to defray 
the charges which will come in 
cour!le of payment during the 
year ending the 31st day 'of 
March, 1964, in respect of 'Work-
ing Expenses-Repairs and Main-
tenance.' .. 

DEMAND No.6-WoRKING ExPENsES-
On:RATING STAFF 

Mr. Deputy Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 2,33,33,000 ,be 
granted to the President to defray 
the charges which win come in 
course of payment during the 
year ending the 31st· day 'Of 
March, 1964, in respect of 'Work-
ing ~ - a  Staff.''' 

DEMAND No.7-WoRKING ExPENSES-
OPERATION (FuEL) 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 3,64,58,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
ing Expenses-Operation (Fuel).''' 

DEMAND NO.6-WORKING EXPENSES-
OPERATION OTHER THAN STAFF 

AND FUEL 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary slim not 
exceeding Rs. 45,73.000 be 
granted to the President to defray 
the Charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
ing Expenses-Operation other 
than stat! and fuel'." 
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DEMAND NO.9-WORKING ExPENSES- DEMAND No. IS-OPEN LINE WORKS-

MISCELLANEOUS EXPENSES DEVELOPMENT FUND 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 2.48.55,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March. 1964. in respect of 'Work-
ing Expenses-Miscellaneous Ex-
penses'." 

DEMAND No. 10-WORKING ExPENSES-
LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 41.45,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Work-
ing Expenses-Labour Welfare'." 

DEMAND No. 12-PAYMENTS TO GENERAL 
REVENUES 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 1,91,79.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Pay-
ments to General Revenues'." 

DEMAND No. l5--OPEN LINE WORKS--
.AIlDmoNs AND REPLACEMENTS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 26.58.71,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Open 
Line Works-Additions and Re-
placements'." 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 3.76,82.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1964. in respect of Open 
Line Works-Development Fund','" 

DEMAND No. 18-APPROPRIATION TO 
DEVELOPMENT FuND 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 6.75.00,000 be-
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Appr'O-
priation to Development Fund· ... 

Shri Vasudevan Nair (Ambala-
puzha l: Mr. Deputy-Speaker. in pre-
senting the Supplementary Demands 
for Grants. part of the amount is 
sought to be allocated for paying the 
employees following the reclassifica-
tion of some of the cities in our coun-
try. We all know that the Central 
Government employees were making 
a request and demand to thc Govern-
ment for re-classification of cities on 
the basis of not only one factor but 
various factors. I am glad that 
reclassification of cities has been 
m'lde. I am also glad that the rail-
way employees will gain out of this 
re-classification in many of the cities 
of oW' country. But I should like t() 
bring to the notice of Government the-
difficulties and hardships faced by 
quite a number of employees, for 
example. the railway employees. in 
some of our cities. who have not got 
i fair deal even after the recent re-
classification. The hon. Minister 
knows that the railway employees 
together with the Central Government 
employees had agitated for a proper 
reclassification and for 'payment ot 
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house rent allowance and city com-
pensatory aI!owance on the basis of a 
proper reclassification, not only during 
the last few years but, I think, for the 
last seventeen years since the attain-
ment of freedom. Even the First Pay 
Commission was approached, but 
unfortunately, in their r,ecommenda-
tions thE'Y said that the classification 
of cities should be on the basis of 
population alone. But we all know 
that at the time the Second Pay Com-
mission was getting evidence from the 
employees' organisations, the Central 
Government employees and also the 
railway employees presented them 
their cases, and fortunately for the 
employees, the Second Pay Commis-
sion was good enough and fair and 
just enough to say that the classifIca-
tion of cities should be not only on 
the basis of population but on the 
basis of other factors, mainly the cost 
of living. I am drawing the attention 
of Government to this because recently 
the railway employees in one parti-
cular place in my State, for example, 
Co chin, together with other Central 
Government employees had a meeting 
and they wanted to represent to 
Government that even after the pre-
sent reclassification those employees 
practically were getting no benefit. 
Even after the present reclassification, 
the Cochin city remains a C class city. 
An employee getting a salary of up 
to Rs. 150 is given a house rent allow-
ance of Rs. 7.50. Our Finance MinIs-
ter himself in October last, while 
addressing a press conference in 
Madras admitted that in the reclassi-
ftcation of cities, perhaps,-we ought to 
have taken into consideration factors 
other than that of .population, and he 
said that Government would try to 
revise the present basis for classifica-
tion of cities. 

It should be understood that Cochin 
is one of' the places where the cost of 
living is the highest in the whole of 
India, and it .being an industrial capi-
tal and also an expanding industrial 
area, the problem of houring is, I 
think, the most acute in that area. 
You will be surprised to know that 

1963-64 
in the Cochin area, the density of 
population is something like 30,000 per 
square mile. I do not think that there 
will be any other place in our country 
where the density of population would 
be so high as 30,000 per square mile. 

I can also point out the figures 
showing the cost of living in Madras 
and Cochin. In Madras, the index was 
488, 491, 492 and 495 respectively in 
August, September, October and 
November, 1963 respectively, while 
the figures in Cochin during the cor-
responding months were 528, 532, 534' 
and 539 respectively. As you know, 
after the reclassification, the railway 
employees in the Madras city are get-
ting much more benefit. A B class. 
city has become an A class city, and 
we are all very glad that this has been 
done and the employees are getting' 
that benefit. But is it not unjust that 
in another place not far away from' 
Madras where the cost of living is at 
least 25 per cent more than in Madras, 
the employees are not given a fair 
deal? You would be able to appre-
ciate the heart-burning on the part 
of some of the employees who are 
doing the very same work there. I 
have got a lot of material with me to 
establish the genuineness of the case 
of the Central Government employees 
including the railway employees in' 
Cochin, but I think that the whole· 
case has to be presented not before 
the Ministry because it has to be 
mainly tackled by the Finance Minis-
try, but I wanted to make use of this' 
opportunity to place the case before· 
the Railway Ministry so that as an: 
influential Ministry in the whole Gov-
ernment set-up, the Railway Ministry 
could take it up with the Finance· 
Ministry. 

Mr, Deputy-Speaker: That is wholly 
inelvant. We are not concerned with. 
the classification of Cochin city in the 
railway budget. 

Shrl Vasudevan Nair: I am pointing' 
out that in regard to the payment of' 
enhanced rates of house rent and com-
pensatory allowances to the railway 
employees, actually a fair deal is not:. 
being given to all the employees. 
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1963-64 
Mr. Deputy-Speaker: To which 

Demand is the han. Member referring? 

Shri Vasudevan Sair: For instance, 
there ~ Demand No.5. 

Mr. Deputy-Speaker: That relates 
to working expenses. 

Shri Vasudevaa Nair: That is partly 
going to be spent on this account; 
about Rs. 7.93 lakhs are going to be 
spent on giving enhanced rates of 
house rent and compensatory allow-
ances, eft'ective from lst January, 
1964, to railway employees. 

Mr. Deputy-Speaker: That is too 
far-fetched. 

Shri Vasudevan Nair: So, I would 
. like the Raiiway Ministry to take it 
up with the Finance Ministry so that 
all the railway employees in the major 
cities of our country who are really 
finding it difficult to make both ends 
meet are given a fairer deal. 

I would like to make out just one 
more point, and that is regarding thp. 
failure of Government in not accept-
ing the spirit of the recent Supremp. 
Court judgment regarding the re-
employment of all those employees 
who were at one time or the other 
sent out of service under rule 148. 
I am told that two or three employees 
have been taken back in service, and 
in all these Demands, funds have been 
asked for for payment of compensa-
tion to such employees as a result of 
the decrees of courts. But, even today, 
more than 300 such employees are 
still out of service. We were told by 
the hon. Minister during the discus-
sion on the railway budget that their 
cases had been referred to the Law 
Ministry. I do not know why even 
now the Railway Ministry wants to 
dilate over it and tries to evade the 
Issue by spending such a long time. 
r would request them to straightway 
take a decision on this matter and to 
re-employ all those who were thrown 
out of employment during the last 
thirteen or fourteen years and to pay 
the compensation which is due to 
·ahem. 
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Mr. Deputy-Speaker: Ticketless 
travel has nothing to do with the 
Supplementary Demands for Grants. 

Shri Himatsingka: That means loss 
of money. 

Mr. Deputy-Speaker: It is not a 
general discussion on the Railway 
Budget. This is not relevant. 

Shri Himatsingka: I am suggesting 
that the officers do not check ticket-
less passengers and, therefore, there 
is loss of money. Action should be 
taken in that direction also. Thank 
you. 

Shri A. P. Sharma (Buxar): Mr. 
Deputy-Speaker, Sir, while speaking 
on the Railway General Budget in 
this House, I congratulated the Rail-
way Ministry for presentmg a surplus 
budget and I again like to congratulate 
the Ministry for the same. On these 
SUpplementary Demands for Grants, 
I want to make out a few points 
particularly in connection with two or 
three items that have been mentioned 
as main reasons for incurring some of 
the expenses. If one looks to the 
Supplementary Demands, in every 
Demand that has been put up, there 
Is one headline "Charged Expenses" 
and the reason shown is that charged 
expenditure represents payments aris. 



4735 MARCH 10, 1964 for Supplementarll 
Grant. (Railways) 

1963·64 

4736 

(Shri A. P. Shanna] 
ing from court decrees or awards by 
arbitrators. This is the reason given 

The other day, while speaking in 
this House on the Excess Demands for 
~a  of the Railway Ministry, I 

pOillted out that there are two de.,art-
ments in the Railway Ministry. One 
Is the Accounts Department and the 
other is the Law Department. I do 
not know how efficiently they are 
functioning. Lot of expenses are 
Incurred by the Railway Ministry on 
these two Departments. I also painted 
out that as regards one of these 
two Departments, that is, the Accoun-
ts Department, on account of a large 
number of higher grade posts and the 
chances of promotions for the officers 
being more than in other departments 
of the Railway Ministry, the other 
departments have become envious of 
this department. This department is 
mainly responsible to see that there 
should not be any acts of commission 
or omission on account of which the 
Railway Ministry should make S"Uch 
payments as mentioned under the 
head "Charged". The Law Depart. 
ment is also equally responsible to 
see that before such occasions for pay· 
ments arise, no mistake is allowed to 
be committeed. I would request the 
han. Deputy Minister for Railways 
and the Ministry of Railways to 
examine and see as to who are the 
people responsible for such payments. 
One thing is particularly very interest· 
ing to know, which I would like to 
point out that in cases of most of 
these awards the arbitrators are the 
Railway officials. I do not know what 
will happen if outside arbitrators are 
apPOinted to decide such cases. I am 
Bure that outside arbitrators will 
definitely make the Railway pay 
more than what they are paying 
today. Why I am saying this is 
because of my own experience I find 
that the number of cases that go 
against the Railway in various courts 
in the country are laree. The Rail-
ways lose a large number of such 
cases and there are very few cases 
where the Railways win. Therefore. I 

say, if arbitrators are outside persons 
the Railways will have to make more 
payment. 

The second point that I would like 
to make out in this connection is this. 
One of the items mentioned is the 
expenses incurred on account of pay-
ment of more dearness allowance and 
compensatory house rent allowance to 
the Railway employees. I would like 
to draw the attention of the Railway 
Ministry to one of the most important 
recommendations of the Pay Commis· 
sian where they have recommended 
that besides the cities where on the 
population basis the compensatory 
house rent allowances are paid, there 
may be concentration only of the Rail· 
way employees. In places, like, 
Mughalsarai and so many other placel 
which may not be very big cities but 
on account of the concentration of 
Railway employees the cost of living 
index is very high. It is also very 
difficult to get housing accommodatioD 
so much so that the Railway employees 
are housed in a very small number 
and it is not possible for them, even 
on higher payment, to acquire hous-
Ing accommodation. Therefo.e, the 
Pay Commission has recommended 
that in such cases also the Railway 
Ministry should find out ways and 
means as to how to compensate the 
Railway employees in this regard. 

I would like to make only ODe more 
point and that is regarding the wei· 
fare measures which is also one of the 
Items for the Supplementary Demands 
for Grants. Regarding the welfare 
measures, I would like to touch only 
two departments. One is the medical 
department about which also the 
expenditure demanded had been 
mentioned here, the reason shown ~ 
"including cost of the related hospital 
and othcr staff". In this connection. 
I would like to point out that recently 
in the Railway hospitals they have 
given up the old system of distribut-
ing the medicines. Now the prescrip-
tions are collected from the employees. 
Whatevr prescriptions are given to 
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the employees, after serving the medi-
cines, are collected and they are not 
handed over to the employees back. 
The result is that the next day if the 
particular railway employee wants to 
consult any other doctor, he has got 
nothing in his possession to show what 
medicines were prescribed, whether 
they were right or wrong, and 
whether something more is required. 

I think the demands include the cost 
of the hospital and other staff, that 
means the staff connected with the 
railway hospital, the dispensers, com-
pounders etc. I would like to point 
out in this connection that in some of 
the divisional medical hospitals in 
the railways, the dispensers are used 
as medicine issuers only for issuing 
medicines from the stores of the rail-
way medical department, although 
they are fully qualified dispensers who 
could be hardly used for that purpose. 
Perhaps the reason assigned by the 
railways for this is that the people 
who issue medicines from the stores 
are also required to have some know-
ledge of the medicines supplied in 
these hospitals. 

The problem of the education of the 
children of railway employees also 
comes under the head of labour wel-
fare. I have gone through the reply 
of the han. Railway Minister in this 
House and the other House regarding 
arrangements made by the railways 
for the education of the children of 
the railway employees. I myself 
touched this point while speaking on 
the Railway Budget. The time has 
come when the whole educational 
policy of the Railway Ministry should 
be reviewed, and it should be changed, 
because for 12 lakhs of permanent 
railway employees and about four 
lakhs of temporary and casual 
labourers, making a total of about 
16 lakhs of railway workers in this 
country, there are very few schools 
run by the railway administration, 
and they are mostly primary schools. 
Is it intended that the children of the 
railway employees should have educa-
tion only up to the primary standard, 
and that they should not go in for 
higher studies? If that is not the 
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intention, it is absolutely necessary 
that the railways should start a chain 
of schools of their own, because 
nowadays because of the frequent 
transfer of the railway employees from 
one station to another, it is very diffi-
cult for them to get admission of their 
children in schools. The railway 
administration should, therefore, not 
only be content with running primary 
schools, which are very few in num-
ber. The railway have got more than 
5,000 stations in the country, and the 
number of schools is hardly 600 or 
700, I do not remember the exact 
number. Therefore, it is absolutely 
necessary that at every station, in each 
colony of railwaymen, there should be 
primary schools; and the railway. 
should have higher secondary schools 
and colleges of their own for the 
education of the children of the rail-
way employees, if they want that their 
employees should be contented and 
that one of their most important pro-
blems in life should be solved. 
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Shri P. Venkatasubbaiah (Adoni): 
Sir, I once again congratulate the 
Ministry for the admirable work done 
in running the railways and in the 
provision of passenger amenities. 
While paying my tribute, I wish to 
say that I entirely agree with Mr. 
Sharma who laid emphasis on educa-
tional and medical facilities for rail-
way servants. It is nO exaggeration 
to say that hospitals run by the rail-
way department are more popular 
than the State Government hospitals 
or local board hospitals. In Guntakal 
for instance, people living in the town 
go to the railway hospital for medical 
treatment. In that way the railway 
administration has been doing good 
service not only to its own employees 
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[Shri P. Venkatasubbaiah] 
but also to other common citizens. 
But the popularity of railway hospitals 
depends upon the doctors who are 
posted there. A popular doctor work-
ing at Guntakal has been unne-ces-
sarily transferred to some other far-
off place resulting in great hardship 
to the people, in spite of the wishes 
of most of the railway employees 
there. All these facts should be borne 
in mind when posting and re-;posting 
slIch popular doctors. 

If railway employees are transfer-
red from place to place in the middle 
of the school year, they find it very 
difficult to find places for their children 
in schools. The Railways themselves 
should run educational institutions to 
serve such people; that will also serve 
the purpose of national integration 
because people belonging to various 
parts of the country will be found 
there and such educational institutions 
will serve the cause of national inte-
gration much better. 

Guntakal is an important railway 
junction and they should start a 
college there as thousands of railway 
employees work there and the college 
could cater to the needs of the emplo-
yees in that division. If we record 
our complaints in the complaints book 
about the passenger amenities such as 
water and other facilities, it takes long 
correspondence and much more time; 
immediate action could be taken. In 
Rungapuram, a station between 
Dronachalam and Vijayawada, people 
and passengers especially are not get-
ting drinking water. Such amenities 
should be provided. From Adoni to 
Bombay the third class passengers 
find it difficult to have sleeping 
arrangements in the coaches that are 
attached to Bombay-Madras Mail or 
express. The local passenger associa-
tion advisory committee requested the 
Government to put some additional 
third class coaches. 

I am happy that slowly the rail-
ways are realising the desirability of 
departmmtal catering where there was 

1963-64 
private contractor's catering. SeCUD-
derabad is an important station but it 
is still being catered by private con-
tractor: the position there is thorough-
ly bad. The sooner departmental 
catering is introduced, the better. 

The efficiency bureau conducted 
surveys in 1950 and it says that there 
had been a phenomenal increase in 
the workload index of different ralI-
ways, particularly in the southern, 
central and norther ones. The average 
is 160, while it has gone up to 205 in 
the southern, to 200 in the northern 
and 195 in the central zones. There 
is bound to be administrative ineffi-
ciency. It is time the rail way 
administration took a decision to 
create at least two more railway zones 
so that more amenities could be given 
to the passengers and the railways 
also could be run more efficiently. 

Mr. Deputy-Speaker: Mr. Trivedi. 

Shri Harl Vishnu Kamath (Hoshim-
gabad): Sir, I think when my hon. 
colleague Mr. Trivedi speaks, there 
should be quorum in the House. 

Mr. Deputy-Speaker: Let the Bell 
be rung-there is quorum now. 

Shri U. M. Trivedi: Sir, I will not 
take much time of the House. 
But looking at the supplementary 
demands I have felt that I should 
make a special reference to these 
medical facilities that are being pro-
vided. Sir, it is high tTme that 
arrangements were so made for afford. 
ing medical facilities to the railway 
employees that the doctor should not 
make use of his position only to grant 
leave certificates but he must also be 
a man who will be able to render 
medical help. Very recently there 
was an occurrence at Khambli Ghat 
when the child of one Class IV 
employee was dying, and a request 
was made to the doctor. But the 
doctor refused to attend on one ground 
or another, with the net result that 
the child died. At far-off places where 
medical facilities are not available 
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and medical attendance has to be 
urgent, such callous attitude on the 
part of the doctors is to be highly 
deprecated, and the Ministry should 
look into this matter. 

The other matter to which I would 
like to make a pointed reference is 
this. Last time, during the general 
discussion of the Railway Budget, I 
had brought it to the notice of the 
Railway Ministry that there is not 
much uniformity available in the rail-
way administration. To give an illus-
tration, I find that the station-master 
at Ahmedabad metre-gauge section 
who attends to twenty-six trains gets 
less salary than the person on the 
broad gauge who attends to thirteen 
trains. This anomaly must be remedi-
ed. When things are brought to the 
notice of the administration they 
must be judged in the proper pers-
pective, and the complaint must not 
be thrown into the waste-paper 
basket .... 

The third thing which strikes me as 
very strange is that in the enquiry 
offices the men who are posted as 
enquiry officers do not know the 
language of the place where they are 
posted. Recently I had an occasion of 
going to Ahmedabad where I found 
that the man at the enquiry office, on 
the side where the general public is 
Gujarati who come and make enqui-
ries, was a young Punjabi boy who 
never understood the language of the 
men making the enquiries, with the 
net result that neither the man who 
answered nor the one who wanted the 
answer could understand each other. 
So at least in these positions men 
knowing the local language must be 
posted. 

These are of course small things. 
But I take this opportunity of draw-
ing the attention of this House and 
of the Ministers concerned to this 
point that thcse small affairs go a long 
way in creatinlr propcr amenities for 
the employees as well as the public at 
large, and I hope the Ministers will 
apply their minds to them. 
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Dr. M. S. ADey (Nagpur): Mr. 
Deputy-Speaker, Sir, I support the 
supplementary demands amounting to 
RI. 350 crores which have been placed 
before the HOUse for c;onsideration. 
I have to make one or two observ-
ations as regards Demand No. 6 
which is tor RI. 2,33,33,000. I am 
glad this demand is made before us, 
particularly because it represents the 
increased expenditure which the 
railway have to make on account of 
the enhanced rates Of dearness 

1963-64 
allowance to lower grade Centnli 
Government employees, payment ol 
house rent and city compensatol7 
allowances at enhanced rates, effect-
ive from 1st January, 1964, as a 
result of reclassification of certaia 
towns and cities, and 10 OD. 

With regard to one item which i8 
the result of reclassitlcation of ~ 
1 am glad that effect is being given 
to it. On that point, I have to malke 
one observation. For reclasiificatiaa 
and the upgrading of towns, the only 
criterion now applied is population. 
I would like to say that the cost at 
living should be the criterion. Now, 
if a town has got 20 lakhs population 
or something like that, then it is ~ 
graded. We have been contendinJ 
that the question of cost of livinJ 
should be the main point for con-
sideration for upgrading the town.. 
In that connection, I have also men-
tioned that there are several town8 
like Nagpur where the cost of living 
has been found to be much higher 
than that in Bombay, Madras and 
even Calcutta. Attention has been 
drawn to this point by another hon. 
Member . 

It has also been pointed out that 
1Jhere are railway towns, though nm 
they may be big cities, where 
the railway population is COD-
gested in and around and 
the cost of Ii ving has been rising in 
those towns. So, the main point for 
consideration is the happiness and 
welfare at the employees who are 
living there, and that is the poin' 
which the railways should take into 
consideration. From this point of. 
view, I again urge that the principle 
of population being the only criterion 
for upgrading a town or for the 
employees being made eligible for 
getting enhanced compensation and 
allowances should be discarded, and 
the real criterion, namely, the cost 
of living .. should be taken into ~ 
sideration, and effect should be gIVen 
'0 that. That is my first point. I 
know the conditions ot Na«pur per-
tonally, and so I mentioned that 
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town particularly as an illustration. 
There are other towns like that 
which deserve to be taken into con-
sideration, and the same criterion 
should be aplied to them, namely, 
the cost of Eving. 

My second point is this: The 
Khandwa-Hingoli line has been con-
structed. There were many high 
expections held when the line was 
first constructed. But I find that the 
line is a very slow-moving one. In 
regard to the tim'ng of the trains 
also, they are not connected with 
the trains coming from the north or 
from the south. If this is properly 
arranged, this line would be more 
useful to the people. I only want 
the hon. Minister to look into this 
aspect of the matter. 

One more point and I have done. 
The Nagpur-Umrer I:ne is under 
construction. I want that work to be 
expedited, and the work on that line 
done more quickly, so that it will 
Boon be completed and the purpose 
for which it is being laid will be LuI-
ftlled adequately. 
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Shri Sbalmawu KbaIl: Mr. Deputy-
Speaker, a large number of hon. 
Members have taken part in this 
debate and in the very short time at 
my disposal I shall try to cover as 
many points as I can. 

My hon. friend, Shri Vasudevan 
Nair, raised the question of classi-
fication of cities. He referred parti-
cularly to Cochin. I am sure he is 
fully aware of the recommendations 
of the Second Pay Commission in 
this regard. At present Cochin is 
only a C class city where house rent 
allowance is payable only up to a 
salary of Rs. 150 with marginal 
adjustment up to Rs. 1St!· 5 nP. For 
this purpose, Ernakulam, Mattanch-
ery, Fort Cochin and Willington 
Island are treated as part of Cochin. 
According to the 1961 census, the 
population of Cochin is 2,36,000 odd. 
Therefore, it is not qualified for any 
turther upgradation under the exist-
ing criteria laid own by the Central 
Government. He further wanted 
that there should be fresh thinking 
on reclassification of cities. This is 
a matter which concerns all the 
employees of the Government of 
India. So the Ministry of Finance, 
as the competent authority will 
take a final view In this matter, 

He also referred to the recent 
Supreme Court decision regarding 
rules 148 and 149 of the State Rail-
way Establishment Code VOi. I. 
The position is that orders have been 
isSued for the reinstatement of all 
the employees who were parties to 
the appeal. We have also issued 
instructions that these rules a ~ not 
to be applied for any new cases; that 
is to say, these rules have 
been cancelled. Regarding the large 
number of cases dealt with under this 
rule in the past, we have made a 
reference to the Law Ministry seek-
ing certain clarifications. It is quite 
likely that many of them might 
have attained the age of superan-
nuation. Further, there are other 
problems like payment to them for 
the interim period, etc. So, all the 
important points have been referred 
to the Ministry of Law for their 
advice. As soon as we are in a posi-
tiOn to take action On their advice, 
we shall do so; there will be no 
avoidable delay. 

Shri Vasudevan Nair: How long will 
it take, according to the Minister, to 
come to a decision about it? 

Shrl Shahnawaz Khan: It all depends 
upon how quickly we obtain the 
advice of the Law Ministry. We will 
see that there is no avoidable delay. 

My revered friend, Dr. Ram Mano-
har Lohia--b.e is not present here 
wants that third class should be the 
only class that should be retained in 
this country. The conditions pre-

. vailing here being what they are, 
there are certain people who can 
afford to pay more in order to travel 
with a little more of comforat, and 
we do not see any reason why they 
should be deprived of this facility. 
I believe there is no country In the 
world which has got only one class. 

My hon. friend, Shri Himatsingka, 
wanted to have an OutJ,Agency at 
Gudia. We shall certainly take up 
that question if a suitable person is 
forthcoming. We will certainly 
exmine It. Then, he also drew our 
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attention to the fact that water was 
being wasted at many stations. We 
are grateful to him for this sugges-
tion. We will try to effect economy 
'and see that there is no wastage of 
water. 

My. hon. friend, Shri A. P. Sharma, 
referred to the 'Charged Expenditure'. 
There is only one item in which 
Lhere is the 'Charged Expenditure' 
of one Demand and that is for this In-
crease of Rs. 1.51 lakbs under the 
'Charged Expenditure' which is 
brought to the notice of Parliament 
though no specific vote is required. 
This represents unavoidable variation 
in payments made in satisfaction of 
court decrees the precise demands of 
which cannot always be foreseen. 

Sbri A. P. Sharma: 'Charged Ex-
penditure' is in case of every item. 

15.21 hrs. 

[MR. SPEAKER in the Chair] 

Shrl Shahnawaz Khan: I repeat that 
it is only one item. I refer you to the 
Supplementary Demands for Grants 
for 1963-64. Kindly look at the 
schedule in the opening page and you 
will find it. 

Then, Mr. Sharma has a very wide 
experience of working of Railways 
and he has drawn our attention to the 
fact that these medical slips are 
collected back a·fter the medicine 
is dispensed. I shall look into that. 
But Mr. Sharma has ample 
opportunities of meeting the Members 
of the Railway Board and the General 
Managers and if there is anything 
of such local importance, he can 
always take up this matter with the 
local authorities. 

He also referred to the educational 
facilities. The position is that the 
total number of schools functioning 
on Railways is 715, and there are 
over a lakhs of puplis who are on the 
rolls of these schools. In addition, 
we are running even intermediate 
colleges; there is one college at 

Tundla and another one at Mughal-
sarai. The gross expenditure on 
running schools is Rs. 80,93,000 
annually. It it not a small 
amount; as the hon. Member is 
aware 'Education' is a State rei-
ponsibility, but where we find that 
the requisite facilities do not exist, 
we do not hesitate to provide the ne-
cessary facilities. We also ~  assis-
tance to privately-managed schools. 
The grant-in-aid to non-Railway 
schools during 1962-63 amounted to 
nearly Rs. 72,000. 

.n .nIJR wm .~"1 : it 1 ~

m ~  ~ ",'lQ'f q<: ~  ifr;;mit 

~ 

.n ~ .n I ~1  ~.~ 
q<: ~  ~ ~ i[Rft ~ (T ;;mft 

~I 

The Railways have also subsidised 
hostels where we admit the children 
of Railway employees on a subsidised 
basis. 

Shri A. P. Sharma: I requested the 
Railway Ministry to say that the 
lime has come whe.n the whOle educa-
tional policy of the Railways should be 
considered.. 

Shri Shahnawaz Khan: ,I am com-
ing to that. As regards his sugges-
tion that the time has come for the 
Railways to reorient the entire policy 
regarding the educational facilities for 
Lhe Railway employees, I would 
like to reiterate that the primary job 
of the Railways is to run trains, to 
carry the traffic. 'Education' is a 
State subject and it is the responsi-
bility of the States; we hope that the 
States will perform this duty and res-
ponsibility. 

Shri RaDga (Chittoor): They run 
trains with such blld consequences. 

Shrl Shahnawaz Khan: Accidents 
will happen in spite of the best 
management. Accidents do take place 
even in the best run Railways in the 
world. It is very. unfortunate. 
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. [Shri Shahnawaz Khan] 

My hon.· ,friend, Shri Yashpal Singh, 
made . some very useful slolggestions 
and one· of them was that the number 
of Railway staff quarters ·should be 
increased. Every. year' we . are . bwld-
ing something like·· 10,000 to 11,000 
quarters for the Railway employees 
and that is a very important aspect of 
our welfare activities and we are do-
ing it. 

He talked about .the office of the 
Government Inspector of Railways 
being at Simla. The office of the Chief 
Government InspectOr of Railways 
has' been shifted to Meerut from 
Simla. But that is the office of the 
Chief Government Inspector. There 
are regional inspector. who are posted 
at difl'erent places. One is posted at 
Lucknow, another at Bombay, another 
at Calcutta, another at Bangalore and; 
in this way are distributed to cover 
the entire 'Railway system. 

He also wanted the Dehra Dun-
Howrah Express train to stop at Chan-
dak ltation. I know Chandak is a 
very important station. 5ut the idea 
of· running Express and Mail trains 
is that they should cover the distance 
quickly. If they stop at >too many 
stations, then they cease to be Express 
: or Mail trains. That possibly is the 
reason why it does not stop at Chan-
dak. 

Shri Yashpal Singh (Kairana): That 
is more important than Balawali 

Shri ShahDawaz Khan: The stop-
; page there is ·for sOme other reason. 

Again, my bon. friend Shri Yashpal 
. Singh wanted that the Railways 
should not run electric trains and ins-
tead tlley should run trains on coal 
ami diesel. That isa very ,ood sug-
gestion. But we resort to 
electri1lcation, that is, run-
ning electric trains, where the 
density' of traffic is so heavy that no 
other form of traction can cope with 
it. We are usin, diesel traction and 

- ~a  t.xaction where they .can cope 
with the traft1c. He aiBo wanted that 
we should take over the S.S. Light 
Railway. The S.S. Light Railway is a 
privately-owned Railway of MartIn, 
. Bura and Co.. .. :Their oontract is re-
Ilewed for a certain nlolffiber of years. 
At the expiry of that, it is open to the 
·Government of . India eithe.r to 
.renew .the cQJltract. or Dot to ",enew 
.. it; then.we··decide whether it is to 
be . renewed or it. is not to be 
.reAewed, But I. think that  that Rail-
way is stilI rendeting a .useful service 
and· the peoPle of the area would not 
liQ ha~ Railway to be dismantled 
or ~I  down. 

As for night duty allowance, it is 
given to persons who work continu-
ously .between the hlDurs of 10 P.M. 
and 6 a.m. 

The hOn. Member's suggestion for 
having a shed at Roorkee for tengas 
and rickshaws and the provision of 
otter amenities has been noted and we 
shall consider and do whatever is 
possible. 

I am glad that my hon. friend, Shri 
P. Venkatasubbaiah, has agreed that 
the medical facilities provided by the 
railways are satisfactory. The fact is 
that we take pride in the fact that the 
medical facilities provided by the 
railways are second to none in this 
country, and we shall go on trying to 
make it as perfect as possible. The 
hon. Member felt sorry that a good 
doctor from Guntakal had been trans-
ferred, but that was because we 
wanted to give the people at other 
places also the advantage of his ,ood-
ness . 

Some hon. Members have said that 
the employees should not be trans-
ferred. in such a manner that the edU-
cation of their children would Buffer. I 
would submit that that is the policy 
that we are following. But, some-
times, when there is a vacancy caus-
ed due to certain unavoidable circums-
tances, it becomes inevitable for such 
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transfers to be made; it is only in 
such cases that we make such tral'15-
fers. 

My han. friend also referred to the 
need for the creation of a new zone. I 
shall not repeat what my senior col-
league the Railway Minister haa '1tat-
ed already on this subject. 

. Sbrimati Laksbmlkantbamma 
(Khammam): It had been stated. that 
no new zones were being created be-
cause of the emergency. After the 
emergency when we are talking of de-
fence and development, and when we 
arc thinking of !ntensive development, 
may I know why in the name of 

. emergency the formation of a new 
zone should be stopped? 

Shri Shalulawaz Khan: The only 
critprion for having more zones is ope-
rational efficiency. A new zone is 
"reat.ed only where we find that the 
existing zones are not able to cope 
with the traffic satisfactorily and when 
the workload has increased so much 
that a new zone is necessary. 

AD Bon. Member: But the work-
l(lad has increased so much. 

Shrl Shahnawaz Khan: might 
add that there are· other ways of reo 
ducing the workload than creating 
new zones. It is only a last resort 
when all other methods fail that we 
start creating a new zone. 

Shri Ranga: Was it not a fact that 
just before this recent change had 
taken place in the ministerial set-up, 
almost a decision had been taken in 
regard to the creation of a new zone, 
and even in regard to the decision 
that had been taken earlier to have a 
zone .at. Gqrakhpur, first, they said 
that it was a final division but when 
pressure .came from Calcutta· they 
created a J;lew zone? 

Shrl Bade: 
versed. 

The train has got re-

Shrl Shahnawaz Khan: I deny 

Shri Banp.: What is it that my han. 
friend is denying? He cannot deny 
facts. 

Shrl ShahDawaz KJum: We deny 
his allegation that we ever created 
a new zone under any pressure. 

Shri Ranga: Of course, they did. 
What about the latest one? 

Shri Shahnawaz lDum: The only 
p,'essure to which we submit in the 
railways is the pressure of traffic. 

Shri .Rall.ga: And accidents. 

Shri Shahaawaz XhIlD: And whel'e 
the traffic is such that a new zone 
should be created, we do so. 

:ihri Ranga: My han.· friend is only 
inviting more and more accidents. 

Shri A. P. Sharma: May I know 
what the Deputy Minister has to say 
about the recommendation of the 
Kunzru Committee who have also 
stated that the workload has increased 
so much in the Northern Southern 
and Central Railways' that' it is un-
manageable? 

Shri Shahnawaz Khan: The Minis-
try is constantly on the watch; we are 
on the alert the whole time. 

Shri Ranga: That is why more 
accidents! 

Shri Shahnawaz Khan· We are 
watching the traffic trends ill the 
country. We are continuously watch-
ing the density of traffic, how the em-
ployees are affected, what is the 
workload and how it can be adjusted 
and so on. The traffic keeps on ftuc-
tuating, and when it is neccSRary to 
do so in the interest of operational 
efficiency, new zones are created. 
Just because we are studyil'g certain 
problems, it should not be taken that 
we have taken any .. firm deCision. 
When a. decision is .. taken, it wdl be 
made public. 
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8hrimati Lakshmikanthamma: In 
the past the Railway Board Cha;rman 
and the' Accidents Inquiry Committee 
have all felt that there should be 
more zones even to the extent of 14 
zones. Wh'en this expert opinion is 
therc, what prevents Government 
[rom giving effect to it"! 

8hri Shahnawaz Khan: It is very 
likely that in future we shall have 
more zones. When the density of tra-
ffic and the workload increase, of 
courSe more zones might come. 

Shri R. S. Pandey (Guna): In con-
nection with the decision to havl' 
more zones from 8 to 12, I want to 
know whether a decision a~ taken 
about Bilaspur or Raipur. 

Shri Shahnawaz Khan: No such 
decision was taken, for a zone there. 

Shri R. S. Pandey: Not zone, but 
having the headquarters cither at 
Bilaspur or Raipur. 

Shri Shahnawaz Khaa: As I said 
we are watching traffic trends all 
over the country. But no firm dc-ci-
sian has been taken. 

Shri Ranga: You will go on 
watching. 

Shri Sbahnawaz Khan: I am grate-
ful to Shri Trivedi for making a use-
ful suggestion that the enquiry clerks 
working in a place should know the 
local language. That is ohvious. If 
there is any such case such as he has 
quoted, we will look into It. 

Shri Bade: What about pay scales? 

Shri Shahnawaz Khan: Dr. Maha-
deva Prasad said that the medical 
certificates issued by the medical offi-
cers and other registered practitioners 
should be accepted. This used to be 
the practice some time ago, but we 
were con stained to change it because 
certain malpractices had crept in. 
People were going to other doctors 
and obtaining a ~ vlhen rail-
;.yay doctors were available. Quite 
frankly, We started doubting the 

authenticity of sickness and the cer-
tificate. 

Shri Bari Vishnu Kamatb: Malin-
gering. 

Shri Shahnawaz Khan: Exactly. 

Shri Bade: What about the s:Jg-
gestion made by Shri Triveul .. ' . 

Mr. Speaker: He is not giving in. 

Shri Bade: It is about disparity in 
the pay scales. Is there a 'broad 
gauge' and 'metre gauge' there also? 

Shri Shabnawaz Khan: They arc 
011 railway employees and they get 
similar treatment. 

Dr. Aney felt that the speed of 
trains on the Khandwa-Hingo!i line 
was too slow. It is a new line; it takes • 
time for the line to settle down and 
if we go too fast, there might be de-
railments. 

.n ... : hrf;rm: ~~ t ~ 
if ~111  f;r. ~  ~ ~  if ~ 
~ ~  ~ I  ~  f'f7 JiTv: ir;;r t ~ 

~~ ~  ~ mr., ~ ~  ~ ~ 
~~ ~  :a'if ;r.T ~ ~~  WlIT ~ 

~ I cf "" 0 ~ 0 <:!"fo ;;ffit ~ ;;rarf;r. I ~ 
~ t <'fT;r ~ \9 0 lIT ¥\9 0 ~ 0 a1!> ;;ffit 
~ I g,lit ~ t <'fT;r ~ 'fiTlf rn 
~  if 01'111 "'1, ~ O\'11nt ~ ~ 1'Ti' 
ir;;r cffi;t 'l ~ ~ O\'11nt ~  Oif 'j:ft 
'RT ffTH ~ ~ ~ it;;r ill iI1't if 
" " ~~ ~1 

lq'f ~ lit: ~~ ~ li ;frt 
'iii ~ ~ I ~ m ~ I  ~~ ~. 
m ij'ij' ~ m1f ~ . ~ ~ . ~  

~~  

Shri Ganapati Ram wanted to have 
a shed at Jaunpur station. We shall 
look into that. There is the Passe::!-
ger Amenities Committee ~ h looks 
into these things, we shall bring it to 
their notice. He also wanted that 
Kachgaon should be made a halt sta-
tion. That also we shall look into, 
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He felt that other people were tak-
ing away the places reserved for 
Scheduled Castes. That is not so. 
Vacancies tor Scheduled Castes are 
reserved, and only Schedu!ed Castes 
people are taken in. We carry on 
with these vacancies for a year, but 
only when we find that in certain 
technical categories suitable c,andi-
dates are not forthcoming, others are 
taken in. 

-n ,,'A;r( t=mI" .ron ; Si)Il'w.f 
~  f<flIT ;;;TifT, ~ if,) ~ "!if ~ $" 
f<flIT :;mrr ~ I 

-n ~ \'Ai ; m;r ~ ~ <r.<: ~  

~~  7;f1CIT I 

Shri Anjanappa (Nellore); May I 
know the criteria before the Railway 
Ministry for the selection of candi-
dates? 

Mr. Speaker: Two days ago we had 
all the discussion On the Railway 
Budget. 

Shri Ranga: They could not then 
raise these local points. 

Mr. Speaker: Criteria and others 
are not local points. 

Shrl Shahnawaz Khan: If tnere are 
any cases where hon. Members feel 
aggrieved, or feel that ~ P. has not 
been done to any employee, J request 
them to bring such gpecific cases to 
Our notice, we shall look into them. 

~ ~~ ~  

~a ~ ~~ I 

~  "lwrin '"" ~ ; ~ ~ 
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aa ~ ~~~~ 
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~~ ~ f'fi ;;;fT O1T ~ ifi'rt ~ 
~ ~ ireT ~ ~ q"{ ~I  ~ "  'fiT 

~  ~  ~ .  ~ ~"  ~ ~ f'fi " 

-n ... ; ifi1l' ~ 'Ii'!" ~~  ..rr iITa' 
0) WiW; I 

-n ~ t=mI" ~ ; mq- a ~ 

<'1TlfT <r.i ~  q"{ ~ ~ ~ ;;r) ~ 

~ ~~1 

~  ~ ... t ; ;;r) iii« maT ~ 

~ 'liT " ~ 9fT;: ~ if)'i iii ~ ~ 

rfr ~ " .  ~ ~ I ~  ~ ~  f'fi 
~ ~. ~ f;il<: ;;r) ~ it ~ f'I;l:rr 
~  'liT ~  ~ f<;'l1T I ~  ;r@ ~ I 

..n ~ sm'R' : ~ fu<i; ~ ~ I  

~ t f'fi ~  it ;;;fT ~  iii 
f;;ro: ~  WT q1fT ~ ~  ~ 

~ . ~ it 'flIT ~ ~I  ~ ~ 

alfi ~ " a-~  'XU ~ ~  ~ I fri If"{fT 
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- ~ ~~a ~ 

- ~ ~I~~ 
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Shri SbahDawall Kban:With h ~" 

few remarks, I once again say that I 
am grateful. to the hon. Members who 
have taken part in this debate. 

Mr. Speaker: There are no cut 
motions. I shall put the quc5tion. 

The question is: 

'That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper bc 
granted to the President to de-
fray the charges which will come 
in course of payment during the 
year ending the 31st day of 
March, 1964, in respect of the fol-
lowing demands entered in the 
second column thereof-

Demands Nos. 4 to 10, 12, 15, 16 
and 18." 

The-motion was ·adopted. 

13'50 hrs. 

APPROPRIATION (RAILWAYS) NC. 
2 BLLo, 1964 

Tile Deputy Minister in the Minis-
t y ~ !tailways(Shrt Shahnawaz 
",nan): On behalf of Shri DRsappa, I 
lJ -'g ~  move for leave to introduce a 
!Jill to authorise payment and appro-
\"iation of certain further sums from 
a:1d out of the Consolide.ted Fund of 
India for the service of the financial 
y"ar 1963-64 for the purposes of Rail-
\"ays. 

Mr •. Speaker: The question is: 

''That leave be granted to i.l1tro-
d UCe a Bill to au thorise payment 
und appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund at India for 
the service of the financial year 
1963-64 for the purposed ~ Rail-
ways." 

The motion was adopted. 

Sbrl Sbahnawaz Khan: 
ducet the Bill. 

intro-

Shri Shahnawaz Khan: On behulf 
of Shri Dasappa, I beg to move+: 

"That ihe Bill to authorise 
payment and appropriation of 
certain further sums from and out 
. of the Consolidated Fund of India 
for the service of the financial 
year 1963-64 for the purpose of 
Railways, be taken into consi-
deration." 

Mr, Speaker: Motion moved: 

"That the Bill to authorise lJay-
ment and appropriation of certain 
further sums from and out of the 
Consolida ted Fund of India for 
the service of the financla: year 
1963-64 for the purpose of Rail-
'.ways, be taken into considera-
tion." 

. ·Published in Gazette of India-Extraordinary, Part II, Section 
Dated 10-3-1964. 

t,Introduced/moved with the recommendation of the President. 


